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Tnis review application has been preferred under

n 22(3}(f) of the Administrative Tribunal Act,secking

revied ot judgment dated 12-04-93 oy which original gpplication

NpLE26/ 32 was dismissed,

As provided by Section 22(3)(f) of the Act ibid,

the THibunal possssses the sane powers of reviesw as are vested

in a g
visiof

a dec]

ivil court while trying a civil suit, As per the pro-
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ns of Urﬂe§AXLUII, Rils 1 of the Code of Givil Procedure,
leion’judgment’ ocder can be reviawed @

{i} if it suffers from an @rror appzrant on the

face of the pstord ; or

{ii) 4s liable to be reviswed on account of aiscovery
of any nas maburial or evidencs whizch was not
within ths knowlsdgae of tHe par%iy pr could not
be produced by him at the time the judgment was

made, despite due diligenca; or

for any other sufficient reason, congtrusd to
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maan Yanalogous Teason®.,




I have gone through the review application and

fing thet it i3 not coversd oY any of the aforazald
provispons. The maln plea iR the original application
taken [py the applicant, was that the policy framed for the
OuTEose of maklng +ransfer has nch besn Followed by the
department. it has been cissply observed in the order
dated 12-04-93 that the policy fraped for this putpose Nea
no statutory force and the sand cunnoh be anforced Dy the
Courh of lew. 1+ haa bsen fyrther ohserved that while
nassing the order of tranafer, noO arbitrariness has pesn
dong. ng transfer of the public spryant made on administrativs
grafnd or in public interest should not be interferad with
unliess theare aré strong grounds that the Order of transfar
is [illegal or 1t was passed 1n vioplation of statubory rules |
or|on the ground of molafides, The applicent hes not boen
anle to establish any of the grounds menticned =bove £o
rander the ordet of transfel illegal. I do not find any
other Psufficient reason” justifying review of the judgment.
chnsegiently the revisw application mapits psjection ard the

geme iy hereby rejected,
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